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TARUN CHATTERJEE & HARJI TSI NGH BED
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JUDGVENT

O R D E R
ClVIL APPEAL NO. 2147 OF 2008
(Arising out of SLP(C)No.10310 of 2007)

Leave granted.

Heard | earned counsel for the parties.

On 15. 05. 2007, notice was issued |limted to the question as to whether back wages sh
oul d
be paid or not. Considering the facts and circunstances of the case, we are of the viewtha
t
i nstead of 50% of back wages as directed by the Labour Court and as affirnmed by the H gh cou
rt,
25% of back wages shall be paid to the respondent - within a period of two nonths fromthis da
te.
We order accordingly. Wth this nodification, the order of the Hi gh Court is affirmed. The

appeal is disposed of accordingly. There shall be no order as to costs.




